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INTRODUCI10N 

I, the Chairman of the Committee pn Papers Laid on the Table of 
Lolt Sabba, having been authorised by the Committee to present the 
Report on their behalf, present this their First Report. 

2. As a result of examination of some papers laid on the Table of the 
House (Tenth Lolt Sabha) the Committee have come to certain conclusions 
in regard to delay in laying of the Anm!al Reports and Audited Accounts 
of the (i) Damodhar Cement and Slag Ltd., Calcutta, for the year 1991-92; 
(ii) Central Pollution Control Board. New Delhi for the year 1992-93; 
(iii) National Academy of Ayurved& (Rashtriya Ayurveda Vidyapeeth), 
New Delhi for the years 1991-92 & 1992-93; (iv) Pharmacy Council of 
India, New Delhi for the year 1992-93 and have made certain recommen-
dations. The conclusions of the Committee are reflected in the Report. 

3. 1be Committee considered and adopted the Report at their sitting 
held on 14-11-1996. 

4. A statement showing summary of recommendations/observations 
made by the Committee is appended to the Report (Appendix). 

NEW DEUfJ; 
14 November, 1996 

23 Ktutikll, 1918 (Sakll) 

(v) 

SATYA NARAYAN JATIYA, 
Chairman, 

Committee on Papers Laid 
on the Table. 



CHAPTER I 

DELAY IN LAYING TIlE ANNUAL REPORT AND AUDITED 
ACCOUNTS OF DAMODHAR CEMENT AND SLAG LIMITED FOR 

TIlE YEAR 1991-92 

1.1 The Annual Report and Audited Accounts of Damodhar Cement 
and Slag Limited for the year 1991-92 were laid alongwith Review and 
Delay Statement on the Table of Lok Sabha on 17 August. 1994. In terms 
of tbe recommendation of tbe Committee contained in para 4.16 of their 
Second Report (Fifth Lok Sabha), the aforementioned documents should 
have been laid by 31 Deccmber. 1992. i.e within 9 months from the close 
of the accounting year. Thus, the delay in laying the above mentioned 
documents came to about 191/ 2 months. 

1.2 In the statement laid a10ngwith the Annual Report and Audited 
Accounts. the reasons for delay in laying these documents for the year 
1991-92 had been explained as under:-

"The Annual Report of Damodhar Cement & Slag Ltd. (DeSL) 
for the year 1991-92 could not be laid on the Table of Lok 
Sabha/Rajya Sabha in time due to the delay in finalisation of 
accounts by the Management on account of the shifting of the 
Headquarters of the Company from Calcutta to Madhukunda 
and the resultant delay in shifting of the records." 

1.3 The Ministry of Industry (Department of Heavy Industry) who were 
requested to furnish information on certain points. have furnished the 
same as under:-

I. The dates when 

(a) the Company Law Board was 
approached for appointment of 
statutory auditors; 

(b) the statutory auditors were 
appointed; 

(e) the accounts of Damodhar Cement 
and Slag Ltd. were compiled and 
were ready for being handed over 
to auditors; 

(d) tbe accounts were banded over to 
auditors for auditing; 

11.12.1991 

15.1.1992 

August, 1992 

August 1992 
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(e) the auditia, of ICCOUnu 
commenced by the auditors and 
the time taken in it; 

(0 the aDnual report WII finalised; 
(J) the annual report ud audited 

aa:oants were lOt approved from 
the Annual Geaeral Mcc:tiql 
Gowcmin, Body of the Damodhar 
Cement and sa., Ltd.; 

(h) the annual report and audited 
accounts were tuen up for 
tr ...... tion and printina and the 
time tuen in it; 

(i) the finalilcd annual report and 
audited accounts in both Hindi 
and Enalilh venioal were sent to 
the Ministry of Industry 
(Department of Heavy Industry) 
for bein, laid in Parliament. 

(j) the delay Sc.temeat and review 
were prepared by die Ministry; 

Auditin, of accouau W. 
commenced by the Auditors 
in the first week of 
September. 1992. and could 
be completed by them on 
7.8.1993 as clarifications 
sought for by Board of 
Directors were replied. 
13.10.1993 
19,10.1993 

The Annual Report and 
Audited Accounts were 
tuen up for translation from 
20.10.1993 and it took about 
two IIIOnths for ,ettin, it 
printed. 
23.12.1993 

The delay ltatelllCllt and 
review .. temeDt were 
prepared by the MiDiItry 011 
3.8.1994. The delay were 
mainly due to the fad that 
the Almual Accouats and 
Annual Report of Damodhar 
Celaeat and Slat Ltd. for 
1991-92 were expected to be 
a.id abIpitIa tile Auul 
Report of CCI for 1992-93 
1iDcc. iD the .... tile 
Reports 01 CCI ud 
J>aeodIt. ea.c.t - Slat Led. wac beiaa __ .. eel 
t.,..a.cr. s.ce dIc pri8Icd 
copies 01 .. AauI Report 
of CCI wac avaiIIIbIc oeIy 
cbaiIt& July. 1994. die 
AauI Acxoee of 
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Damodhar Cement and Slag Ltd. 
for 1991-92 were not presented 
earlier due to the above 
misconception. In future. they will 
be submitted separately in case 
any Report is being delayed. 

(It) the annual report and audited 
accounts alongwith review 
statement and delay statement 
were got authenticated from the 
Minister; and 

4.8.1994 

(I) the annual reports and audited 
accounts of the Damodhar Cement 
and Slag Ltd. for tbe last three 
yean. i.e. 1988-89, 1989-90 and 
1 ~91 were laid on the Table of 
Lok Sabha. 

The requisite 
as under: 
Year 
1988-89 
1989-90 
1990-91 

information is 

Laid on 
29.12.1989 

7.1.1991 
18.12.1991 

The audited annual accounts of 
the Damodhar Cement and Slag 
Ltd. for the years 1988-89 to 
1990-91 were presented to the 
Lok Sabha alongwith Annual 
Reports of CCI as the Damodhar 
Cement and Slag Ltd. was a Joint 
venture of CCI and WBIDC. 
However. the Annual Accounts 
for 1991-92 of DCSL could not be 
finalised in time for presentation 
with the CCl's Annual Report due 
to certain administralive problems. 
Therefore. CCI had obtained 
permission from the Department 
of Company Affairs for finalising 
the AnauaJ Aecounu of CCI" alone 
for that year. 

The Annual Accounts of 
Damodhar Cement and Slag Lid. 
for 1991-92 were subsequently laid 
on the Table of the Lok Sabha on 
17.8.1994 when the Annual 
Report of CCI as well as 
Damodhar Cement and Slag Ltd. 
for 1992-93 were laid. 
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II. The latest POSltlOll regarding 
finalisation of the annual report(s) 
and audited accounts for the 
subsequent ycar(s) 1992-93 and 
1993-94. When these are expected 
to be laid on the Table of 
Lok Sabha. 

Ill. The remedial measures taken or 
proposed to be taken both in the 
Ministry and Damodhar Cement 
&: Slag Ltd, to ensure timely 
laying of the Annual Reports and 
Audited Accounts within the 
prescribed period of nine months 
from the dole of the accounting 
yean. in future. 

As regards Annual Report of 
DCSl for the year 1992-93, 
as already explained in reply 
to part (1) above, DCSL's 
Report for 1992-93 have 
already been laid on the 
Table of Lok Sabha on 
'17.8.1994, as a part of the 
Annual Report of CCI for 
1992-93. 

The Annual Accounts of 
DCSL for 1.1J93-94 are 
expected to be finalised 
during December, 1994. and 
the same is expected to be 
laid on the Table of House 
shortly alongwith CCl's 
Annual Report for 1993-
94:@ 

CCI. which is the holding 
Company. of DCSL. has 
been advised to ensure 
timely completion of the 
Annual • Accounts and 
holding the Annual General 
Meeting and also to send the 
printed copies of the Annual 
Report to the Miaistry well 
in time. It has also beca 
decided to list the names of 
aD the Compaaies on 
computer aIoapidi details of 
the differeDt IIaFS of 
fiaalisatioa 01 accoaDll aad 
publicllioD of tile AuuI 
Reports aacI IaJial diem ia 
bodI the Ho.Ics of 
ruu.e.r 10 tUt the 
po1)Jlea c:oaId be .-iIored 

Y seaior ofIicen 10 ~ 
~ p+ejajgp or die 
~ of .- c:oaId be 
...... tra. .. ao.e. 
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1.4 In the above information funished by the Ministry. replies on some 
of the points were not clearly stated so the Ministry were again requested 
to furnish the information on those and they have furnished the same as 
undcr:-

POINTS 

<a) How mueh time was taken in 
shifting the Headquarters of the 
Company 85 has been stated by 
the Ministry in the delay statement 
that the delay in laying the 
required documents on the Table 
occurred mainly due to shifting of 
the Headquarters from CalcUli a to 
Madhukunda; and 

(b) the reasons why the Annual 
Reports and Audited Accounts of 
the CCI and DCSL are DOt being 
prepared ..... tdy and laid on 
the Table of the House? 

REPLIES 

Necessary orders for shifting 
the Headquarters from 
Calcutta to Madhukunda 
w.e.f. 15.7.1992 were issued 
by the DCSL bUI this Order 
was stayed by the Civil 
Court. Calcutta. through 
injunction. After vacation of 
the injunction. final office 
order was issued on 
18.9.1992 and staff was 
advised to report al 
Madhukunda on 19.9.1992. 
However. the staff did nol 
Jom al Madhukunda. 
Subsequently. an agreemenl 
between DCSL and the 
Employees' Union was 
signed on 4.6.1993 and the 
employees agreed to join at 
new place of posting within 
15 days of the agreement. 
i.e. by 19.6.1993. 
As per Companies ACI 
Section 619A. tor companies 
where Central GOYt. is a 
member. the annual reports 
shan be laid before both the 
Hoases of Parliament. In 
case of DCSL. the members 
are CO (and its nominees) 
and WBIDC (and its 
nominees). and therefore. 
Annual Report of DCSL W85 
DOC to be laid on the Table 
of the HOllIe separately. 
However. in order to meet 
the requirement or ledioa 
2U 01 the Coatpuies Act. 
An.... report of DCSL is 
required to be attached with 
the Annual Reports 01 CCI. 
but. in the year 1991-92 the 



POINTS REPLIES 

Annual Report of DCSL got 
dealyed considerably and. 
therefore. the report of CCI 
was submitted without 
annexing the annual report 
of DCSl. This was done 
after getting approval from 
the appropriate authority. 

'1<; The Committee eonsidcr('d the matter at their sitting held on 
) 7. ) ) . ) lJlJ5. 

1.6 The Commlltff an distrn~ to note that the Annual Report and 
Audited Accounts of Damodhar Cement and Slag Ltd. for the year 
1991·92 whkh wen required to be laid on the Table of the House by 
31 De\'rmber, 1992 wen actualh· laid on the Table of the House on 
17 AUKUS1, 1994 with a delay oC' about 1911/l months. 

I. 7 The Commlltff find from the information furnisbed b)· the Ministr, 
of InduslJ y that 5 months were taken b) the DCSL in compilation of their 
aCl'llunts Instead of thrff months recommended b) the Commiltff, 11 
month~ werr taken 10 auditing thr accounts and ~ivin, replin to thr querin 
SouKht by the Board of Directors instead of six months which also includn 
tnnslJllion and printinK. No( onl) the neSt had taken too mueb time but 
the Ministry also touk about 8 months in pnparin& dftay and review 
\tllt\'menh, 1I0wenr, the Commlltff are happy to note tbat the Annual 
Report and Audited Accounts of DCSL for the year 1993-94 Weft laid OIl 
the Tllble of Lok Sabba on 21 December. 1994 I.t. well withla 9 mouths or 
the dosed of the Kcountilll year as laid down by the Committff oa Papen 
Laid. The CommlUff hope that the Annual Report andAuciited Accounts of 
DCSL for the year 1994-95, whlcb were due to be laid OIl the Table or the 
House by 3i December. 1995. will be laid without further delay: 

1.8 Fur the timely layin& of the Annual Reports IUId AHlled Accouals of 
()CSL. the CommlUff feti that the DCSL should bave lUI laterual aadit 
system so as to be able to compile their IICCOUDts in time. If the DCSL 
authurltin find tbat then Is a delay io the aodllla, of accounts &bey should 
nmind the audit autboritin to upedite auditilll ol tbrir IICCCMIIIti aad 
supply the audit report within the time frame ,Iven by the Cammittff 011 
Papers Laid. Tbe Commlttff also recommend that &be DCSL Ia coasuIIallaD 
with lbe Ministry or ladustr) should cbalk out • time baud seW_ .-
every sta. lavolved tbenia ri&ht (rom the be&ianlaa or tile a.pIIallaD or 
accouots lo the ")'lac ol reports should be IIIOIIitorM al ~ ItJper In-eI 
in the OCSL as wdI as lD the MlD15&ry or lad...., ao lIaal .. A...aI 
Reports .. d AudilM AccotIDts or the OCSL c:oUl be lUI _ .. TaWe or 
the Hour lD u... 



CHAPTER II 

DELAY IN LA YING AUDITED ACCOUNTS OF CENTRAL 
POLLUTION CONTROL BOARD DELHI FOR THE YEAR 1992-93 

2.1 The Annual Repon and Audited Accounts of Central Pollution 
Control Board. Delhi for the year 1992-93 were laid separately on the 
Table of the House i.c. on 23.12.1993 and 20.12.1994 respcctively. In 
terms of the recommendation of the Committee contained in para 3.5 of 
their First Repon (Fifth Lok Sabha) the Annual Repon and Audited 
Accounts of the Board for the said year should have been laid on thc 
Table of the House by 31 December. 1993 i.c. within 9 months of the close 
of the accounting year. While the Annual Report of the Board for the year 
1992-93 was laid within the stipulated pcriod of 9 months i.e. on 
21.12.1993. the Audited Accounts for the same year were laid alongwith 
delay statement with a delay of about 111/2 months. 

2.2 In thc statement laid alongwith the audited accounts. the reasons for 
delay in laying the audited accounts have been explained as undcr:-

"The statutory audit of the accounts of Central Pollution Control 
Board for the financial year 1992-93 was delayed on account of the 
fact that review audit by CAG was in progress and as soon the review 
was completed. the statutory auditors staned the annual audit for 
1992-93 and completed the same on 31.5.1994 and copics were sent to 
the Mini5try on 16.6.1994 after printing and binding. The CPCB has 
furnished the copies of the audit repon on 16.6.1994 and the audit 
report has been considered in the Ministry and some clarification on 
audit repon was sought for on 1st August, 1994 and 6th October. 
1994 and reply has been received on 18.10.1994 lind 6.12.1994. Due 
to these reuons. the delay occurred." 

2.3 The Miailuy of Environment and Forests who were requested to 
furnish informatioa on some more points. have furnlshcd the same as 
under:-

POINTS 
1 2 
I. The dates wbcn:-

(a) the action was initiated for 
appointment of auditors; 

REPLIES 

3 

On recc1pt of advise from C&AG on 
17.3.93 for appointment of Mis S.R. 
Khurana and Co. as auditors an offer 
of acceptance was sent to the 
Company. The company conveyed it. 
accc:plance on 5th May, 1993. 

7 
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2 

(b) The auditors were appointed; 

(c) the accounts of Central 
PollutIOn Control Board, Delhi 
were compIled and were ready for 
being handed over to auditors; 

(d) the accounts were handed 
over to auditors for auditing; 

(c) the auditing of accounts 
commenced by the auditors and 
the time taken in it; 

(f) the annual report was finalised; 

(g) The annual report and audited 
accounts were got approved from 
the Annual General Meeting! 
Governing BodylExecutive 
Committee of tbe Board; 

(h) the annual report and audited 
accounts were taken up for 
translation and printing and tbe 
time takeD in it; 

3 

After obtaining the concurrence 
of tbe Finance Division of tbis 
Ministry, tbe auditors were 
appointed OD 2nd July, 1993. 

The Accounts of the Central 
Pollution Control Board were 
compiled and were ready for 
being handed over to Auditors in 
the month of October, 1993. 

The accounts were banded over 
to auditors for auditing at tbe 
time of commencement of Audit 
in the month of November, 1993. 

The auditing of accounts was 
commenced by the Auditors in 
the month of November. 1993 
and it took around 6'12 months 
and the accounts were finalised 
by the Auditors on 31.5.1994. 

The Annual Report finalised on 
10.12.1993. 

The Annual Report was placed 
before the Board on 8.11.1993. 

AnnlUll Repon: Order for 
printing of English version was 
placed on 26.10.93. It took a 
time of 30 days for translation 
and tbe Hindi version was 
banded over to the printer on 
25.11.1993. Tune taken for 
printing was about 15 days. 

Audited AcxoWJts: Order for 
printing of English version placed 
on 1.6.94 and the time taken for 
printing was 15 days. Hindi 
version was banded over to the 
printer on 1.7.94 and time taken 
for priatiq •• 18 days. 



1 

9 

2 
(i) tbe fmalised Annual Report 
and Audited Accounts in both 
Hindi and English versions were 
sent to the Ministry of 
Environment and Forests for being 
laid in Parliament; 

G> the delay statement and review 
were prepared by the Ministry; 
and 

(k) the Annual Report and 
Audited Accounts a10ngwith 
review statement and delay 
statement were got a'!thenticated 
from the Minister. 

II. The latest position regarding 
finalisation of tbe Annual Report 
and Audited Accounts for the 
subsequent years 1993-94 when 
these are expected to be laid on 
the Table of tbe Lok Sabha. 

lll. The remedial measures taken 
or posposed to be taken both in 
the Ministry and the Central 
Pollution Control Board, Delhi to 
CDSUre timely laying of tbe Annual 
Reports and the Audited Accounts 
within tbe prescribed period of 
aiae months from the dose of the 
IICOOUDting year, in future. 

3 
Annual Report: Both English and 
Hindi versions were sent to the 
Ministry on 10.12.1993. 
Audited Accounts: English 
version was sent on 16.6.1994 
and Hindi version on 20.7.1994. 

Annual Report: The Annua~ 
Report 1992-93 was placcd in the 
Parliament on 21.12.93 within the 
stipulated time. 
Audited Accounts: The Audited 
Accounts alongwith the delay 
statement were prepared by the 
Ministry on 8.12.1994. 

Annual Report: 17.12.1993 
Audited Accounts and 
Delay Statement: 16.12.1994. 
Review Statement: Not prepared 
for 1992-93. 

The Annual Report for 1993-94 
is ready for placing in the 
Parliament and the same will be 
laid in the Parliament in the 
forthcoming Session, 1995. 
C&AG is yet to nominate the 
auditors for the auditing of the 
accounts of CPCB for the year 
1993-94. 

The Annual Reports of CPCB 
are generally laid in the 
Parliament within the stipulated 
time as per the provisions of the 
act and there is no delay on this 
account. 
Regarding Annual Audited 
Accounts. 3 agencies are 
involved. The C&AG of India 
recommends the name of 
auditors and the Ministry 
appoints them in consultation 
witb its Finance Division. 
Thereafter, the auditors take 
tbeir time in auditing tbe 
8CCOUJlts. However, it may be 
.. baUttcd that as per Section 
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IV. The dates on whieh the 
Annual Reports and Audited 
Accounts for the year 1989-90. 
1990-91 and 1991-92 were laid on 
the Table of Lok Sahba. 

3 
40 of the Water (Prevention and 
Control of Pollution) Act. 1974, 
there is no fixed time-limit for 
laying the audited statement of 
accounts. but the same are 
iml\1ediately laid in the 
Parliament after their receipt 
from the auditors after getting 
them duly printed both in 
English and Hindi. 

Year Annual Audited 
Report Accounts 

1989-90 4.1.1991 4.1.1991 
1990-91 17.12.1991 17.12.1991 
1991-92 22.12.1992 24.8.1993 

2.4 The Annual Report of the Board for the years 1993-94 and 1994-95 
have becn laid on the Table on 14.2.1995 and 12.3.1996 i.e. after a delay 
of about 2 months and 3 months respectively whereas the Audited 
Accounts for these years have not so far been laid on the Table of the 
House. 

2.5 The matter was considered by the Committee on Papers Laid on 
the Table at their sitting held on 25 March. 1~. 

2.6 The Committee reeret to Dote that the Audited Accounts or the 
Central PoilutioD Control Board, Delhi for the year 1991-93 were laid 00 
the Table of the House after a delay of about 11 % IDODtbs, tboIaP the 
Annual Report wa. laid OD the Table of the House on 21.11.1993 J.e. 
within the scheduled time. Further the Annual Reports for the subseqllellt 
years 1993-94 aDd 1994-95 bave beeD laid 00 the Table after a delay or 
about 2 ad 3 mootbs respedivdy whereas the Audited ACCOIlIllI far these 
years have Dot 10 far beeD laid. 

2.7 The Committee Dote that the ADDual Reports III retped oldie ...... 
an not heinl laid toaetber with the Audited ACCllMlllII ... Alldited 
Reports. The COIIUIllttee feel that this Is DOl Ia COIIIc.aDce with the 
recommeDdatioo or the Committee. The ,1II'poR or Iayiac at tbeIe 
documeDts t.,.ther Ii to euble the Members or .......... t to line a 
complete picture or the KtiYltles, performaace ..... IIaaadaI ..... " or tile 
oraanisatiOD. The CommIttee, therefore, recwamead ..... the MIaIstry or 
EnvlroDlPeDt ad Forests mould lay on the Table of the B_ die AIunaII 
Report of the Board aloqwith the Audited Auouwt' MIl A .... Report _ 
that aU tile doc:umeats are available to 1M Members or..... IDt at tile 
same time. 

2 •• It Is true thai Seeton 40 or the Water (Preveatioa ud c-traI or 
Pollution) Act, 1"4 wblda proYides for Iayiq the ADDuI Report ... 
Audited Accounts or the Caatnl Pollutioa Coatrol Board before the 
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Houses or ParliameDt does DOl lay down any time-Omit for laying Its audited 
statement or acaMIIIts. As a matter of fact, the time-limit within whkh 
autonomns orpaiIations should lay their annual reports before Parliament 
have not been specified la any Rule or enactment but through Its 
recommeadatlons lIlade from time to time, the Committee on Papers Laid 
have stipulated that Annual Reports and Audited Accounts of different 
organisatiODs should be laid in Parliament within a speclfted time I.e. within 
nine months of abe close of the accounting year. 

1.9 On perusal or the information furnished by the Ministry of 
Environment and Forests, the Committee also find that the Ministry did not 
prepare IUld lay the Review statement on the Table of the House alongwith 
the documents. The attention. of the Ministry is invited to the 
recommendation contained in para 4.11 of the Second Report (Fifth Lok 
Sabha) whkh states as follows: 

"The Committee note that while laying the Report of a Government 
Company before Parliament the concerned administrative Ministry 
also lays aioagwith the Report a Review on the working of that 
Company. However, in certain cases no such Review Is laid on the 
Table the Committee are of the view that even In cases where 
Government are in agreement with the information given in the 
Report or the Company and they have nothing to add, Government 
should lay OD the Table a10ngwith the Rl!port a statement saylna: that 
they are in agreement with the Report and hence no Review Is being 
laid." 

1.10 From the above, the Committee cannot but coaclude that the 
recommeadations or the Committee made from time to time have not been 
implemented with the seriousness they deserve. The Committee deplore the 
lackadaisical IIUIDDII" in wldc:h the things were handled by the Ministry. The 
Committee desire that the Ministry of Environment and Forests should in 
consultation with the Board and Audit Authorities chalk out a time schedule 
for completion or aD the staaes of finalisation of Annual Report and Audited 
Accounts In such a IIUlDDer that Annual Reports and Audited Accounts 
together with the Audit Report and 'Review' are placed before Parliament 
simultaneously at the same time and within the prescribed period of nine 
months or the cIoR of the accounting year. 



CllAPTERm 

DELAY IN LAYING OF ANNUAL REPORTS AND AUDITED 
ACCOUNTS OF NATIONAL ACADEMY OF A YURVEDA 
(RASHTRIYA A YURVEDA VIDYAPEETII) NEW DELHI FOR mE 
YEARS 1991-92 AND 1992-93. 

3.1 The Rashtriya Ayurvcda Vidyapceth registered as a Society under 
the Societies Repstration Act. 1860. is an autonomous organisation under 
the Ministry of Health and Family Welfare. Government of India. 

3.2 The Annual Reports and Audited Accounts of tbe Vidyapeeth for 
the period 1991-92 and 1992-93 were laid alonpith Review and Delay 
Statements on the Table of the House on 23 December. 1994. As per 
recommendation of the Committee contained in para 3.5 of tbeir First 
Report (Fifth Lok Sabha). the aforementioned documents should have 
been laid by 31 December. 1992 and 1993 respectively i.e. within 9 months 
of the close of the accounting year. ThU5 the delay in laying the Annual 
Report and Audited Accounts comes to about 24 months and 12 months 
respectively. 

3.3 In the statements laid alonpith the Annual Reports and Audited 
Accounts. the reuons for delay have been explained as under fer the years 
1991·92 and 1992-93:-

k ••• The 3rd meeting of the Governing Body of Rashtriya Ayurvcda 
Vidyapeeth held on 31st January. 1992 recommended that the 
accounts of the Vidyapeeth be auditell by Director of Audit Central 
Revenues. The Vidyapeeth submitted such a proposal to Ministry of 
Heahh and Family Welfare on 25th February. 1992. 

Ministry of Health and Family Welfare made its recommendations 
to Ministry of Finucc on 23rd April. 1992. 

Audit of the accounts of Vidyapcetb were entrusted by Ministry of 
Finance (Department of Economic Affairs) to the Comptroller and 
Auditor General of India on 17tb Aupst. 1993. This fKt was 
intimated by MiDisIry of Health 00 20th September. 1993. 

s.bmissioa of uaallditcd statement of accouats by 
the Rasblriya Ayurvcd Vidyapceth to the DACR. 

Receipt of final Audit Report by the Ilubtriya 
~ yurvcd Vidyapeedl. 

12 

30.8.93 

10.11.93 
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3. Adoption of Annual Report and Audited 
Statemeat of Acoouots of tbe Rashtriya Ayurved 
Vidyapeeth. 

4. Translation and priotina of Annual Reports and 
Audited Statement of Accounts. 

S. Receipt of printed copies of the Annual Report 
and Audited Statement of Accounts in the 
Ministry. 

6. Comments of technical experts on tbe Annual 
Jleport and Audited Statement of Accounts. 

7. Receipt of printed copies of the Annual Report 
and Audited Statement duly approved by the 
newly reconstituted Governing Body of Rashtriya 
Ayurved Vidyapeetb. 

8. Approval by Deputy Minister to the Delay 
Statement, Authentication of Annual Report and 
Audited Statement of Accounts." 

31.1.94 

July. 1994 

29.7.94 

5.8.94 

24.11.94 

8.12.94 

3.4. The Ministry of Health and Family Welfare who were requested to 
furnish information on certain more points in this regard. have furnished 
the same as under:-

POINTS 
2 

I. The dates wben-
Ca) tbe accounts of Ruhtriya 
Ayurleda Vidyapeeth, New Delhi 
were compiled and were ready for 
bein. banded over 10 auditors; 
Cb) tbe .... aI Report was 
finaliaed; 

D. De latest poaahW rc,ardin, 
finalilation 01 dae Aaaual Report 
and Audited ACCOWItI for the 
IUbiequent year 1993-94 wben 
tbae arc expected to be laid on 
the Table of LoIt SabIIa. 

REPLIES 
3 

1991-92 1992-93 1993-94 

6.7.1992 1.6.1993 29.6.1994 

31.1.1994 31.1.1994 
8.12.1994 

Date of receipt of audited 
accountl for 1993-94 from 
AGCR- 5.12.1994. 
Date of approval of Annual 
Reports 1993-94 by .President, 
G.B. Ruhtriya A~rved 
Vidyapee~.12.1994. 

Date of IUbmiaioa of Annual 
Report 1993-94 10 Miailtry-
19.12.1994. 

These are expected 10 be laid on 
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III. The remedial measures taken or 
proposed to be taken both in the 
Ministry and the Rashtriya 
Ayurved Vidyapeeth, New Delhi 
to ensure timely laying of the 
Annual Reports and Audited 
Accounts within the prescribed 
period of nine months from the 
close of the accounting years, in 
future. 

3 

the Table of the Lok Sabha in the 
forthcoming Session of Parliament. 
Rashtriya Ayurved Vidyapeeth has 
been intimated to submit their 
accounts in time in future in order 
to enable this Ministry to process 
the papers and lay them on the 
Table of Lok Sabha well in time. 

IV. The dates on which the Annual Rashtriya Ayurved Vidyapeeth 
Reports and Audited Accounts for started functioning in 1991 and 
the years 1989-90, 1990-91 and they started receiving grants from 
1991-92 were laid on the Table of the Ministry in 1991-92. Thus. the 
Lok Sabha. question of submitting the Reports 

for 1989-90 and 1990-91 does not 
arise. However. regarding laying 
of papers for 1991-92. the same 
had been laid on the Table of Lok 
Sabha on 23.12.1994," 

3.5 The Annual Report and Audited Accounts of Vidyapeeth for the 
year 1993-94 have been laid on the Table after a marginal delay of about 
2'/2 months i.e on 15.3.1995. The documents for the year 1994-95 have not 
been laid so far. 

3.6 The matter was considered by the Committee on Papers Laid on the 
Table at their sitting held on 25 March. 1996. 

3.7 The Committee rqret to note tbat the Annual Reports and Audited 
Accouats of N.tA ..... Acadellly of Ayurveda, New Delbl for the years 1991-
91 and 1991-93 wen laid oa the T.ble of Lot S.bb. on D.ll.1994 after • 
delay of about 14 months and 11 months respectively. 

3.8 ne ColUllUee lind from the delay statement and subsequent 
Informa ..... fum ....... by die Ministry of Health and F ...... y Welfare that 
much of alae dela)' teak pa.ee In .ppolnting the statutory .uditors I.e. after 
17 moaths of the dele of the accounting year 1991-91. Further after receipt 
of filial Audit Report, the Academy bas taken about 11/2 months In adopting 
them ... about , IIIODIbs were taken In translatioD and printing of 
the reports. The Committee Is surprised to note that after printing of tbe 
reports, &be Aca __ y .... tMen unduJy long period of abont 4 months in 
sending &bem to tIae Ministry for being placed before ParlIament. 
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3.9 The Committee find that the Annual Report and Audited Accounts 
for the year 1993-94 have been laid on the Table of Lok Sabba after a 
marginal delay of about 21/2 months i.e. on 15.3.1995, but tbe documents 
for the year 1994-95 have not been laid on tbe Table of the House so far. 

3.10 The Comaailtee stress tbe need for laylllI a time schedule for each 
and every stqe ...... t from compUation of accounts to the laylnK of these 
documents on the Table of the House. There should be proper coordination 
and Interaction between the MInistry and the Academy and some senior 
oII"acer should be liven the responsibUity to ensure that the time schedule is 
being adhered to at each stqe, so that the Annual Report and Audited 
Accounts are laid In time, in future. 



CHAPTER IV 

DELAY IN LAYING ANNUAL REPORT AND AUDITED 
ACCOUNTS OF PHARMACY COUNCIL OF INDIA. NEW DELHI 

FOR THE YEAR 1992-93 

4.1 The Pharmacy Council of India is a statutory body constituted under 
the Pharmacy Act, 1948. The Council is responsible for the prescription, 
regulation and maintenance of minimum educational standards for the 
training of Pharmacists uniform ally in the country. It prescribes the 
syllabus, norms for the institutions and regulations for diploma course in 
pharmacy and undertakes the registration of Pharmacists. 

4.2 The Annual Report and Audited Accounts of the Pharmacy Council 
of India for the year 1992-93 were laid together with Review and delay 
statement on the Table of Lok Sabha on 19.12.1994. As per the 
recommendation of the Committee contained in para 3.5 of their First 
Report (5th Lok Sabha), the aforementioned documents should have been 
laid by 31 December, 1993 i.e. within 9 months from the close of the 
accounting year. Thus, the period of delay involved in the case came to 
about 111/2 months. 

4.3 In the statement laid alongwith the Annual Report and Audited 
Accounts, the rcuons for delay have been explained as under:-

S. 
No. 

1 

1. 
2. 
3. 

4. 

S. 

"The dates 011 which various activities relating to auditing of accounts 
of the Council for the year 1992-93 and the preparation of annual 
report were completed, are indicated below:-

Activities Dates 
showing 

2 3 

Completion of the eccounts 18.8.1993 
Submission of tbe lICCOunts to Audit 13.9.1993 
Receipt of the draft audited accounts / report from 17.12.1993 
DACR 
Reply Jiven OD points raised by the Audit in the draft 27.12.1993 
repon 
Receipt of udited eccounts (EnsJisb version) from 8.2.1994 

·DACR 

16 
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1 2 

6. Translation of the certified accounts into Hindi 
7. Receipt of audited accounts/report (Hindi version) 

from DACR 
8. Preparation of annual report 
9. Preparation of Hindi version of annual report 
10. Approval of annual report and audited accounts by 

the competent authority of the Council:-
(i) Annual Report 
(ii) Draft Audited Accounts Report 

11. Statement received in the Ministry from the Council 

3 

27.12.1993 
26.4.1994 

31.1.1994 
12.4.1994 

31.1.1994 
12.1.1994 
16.5.1994 

As the statement was received in this Ministry only 16.5.1994 the 
same is now laid in the Parliament." 

4.4 The Ministry of Health and Family Welfare (Deptt. of Health) who 
were requested to furnish information on certain points, have furnished the 
same as under::--

POINTS 
1 2 

I. The dates when-
(a) The action was initiated for 

appointment of auditors; 
(b) the auditon were appointed; 
(e) tbe accounts of Pbarmacy 

Council of India were ready 
for being banded over to 
audito~; 

(d) the auditing of accounts 
commeac:cd by the auditors 
and the 1ime taken in it; 

(e) the .. ual report was 
fin-tised; 

(I) the annual ~port and audited 
accounts were JOt approved 
from the Annual General 
Meeting / Govemial Body / 
&cc:utive Coauaittee of the 

Council; 
(g) * anaual ~port and audited 

ICCOaDts were tMen up for 
~ ad priatina and 
.. takea ia it; 

18.8.1993 

13.9.1993 
13.9.1993 

REPLIES 
3 

4.10.1993 to 12.10.1993 

8.12.1993 

19.4.1994 (Executive Committee) 

The Annual Report-
from 23.3.1994 to 12.4.1994 
The Audited Aa:ounta-
from 216.11.1993 to 27.12.1993 
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2 

(h) the Delay Statement and 15.7.1994 
Review prepared by the 
Ministry; and 

(i) the annual report and audited 17.9.1994 
accounts along with review 
statement and delay statements 
were got authenticated from 
the Minister. 

3 

II. The latest position regarding The Pharmacy Council of India 
finalisation of the annual report has forwarded the Annual Report 
and audited accounts for the & Audited Accounts for the year 
subsequent year 1993-94. When 1993-94 on 21.12.1994 to this 
these are expected to be laid on Ministry which is incomplete (only 
the Table of Lok Sabha. English version provided). The 

reports are expected to be laid on 
the Table of Lok Sabha in the 
coming Budget Session. 

III. The remedial measures taken or The Ministry has been writing 
proposed to be taken both in the regularly to Pharmacy Council of 
Ministry and Pharmacy Council of India regarding early finalisation 
India to ensure timely laying of of the. Reports and Audited 
the Annual Reports and Audited Accounts. The Council is being 
Accounts within the prescribed reminded from time to time in this 
period of 9 months from the close regard. 
of the accounting years, in future. 

IV. The dates on which the Annual Year 
Reports and Audited Accounts for 

Date of laying the Annual 
Report and Audited 
Accounts the years 1989-90. 1990-91 and 

1991-92 were laid on the Table of 
Lok Sabha. 

1989-90 6.8.1991 5.8.1991 
(Rajya Sabha) (Lok Sabha) 

1990-91 15.7.1992 14.7.1992 
(Rajya Sabha) (Lok Sabha) 

1991-92 28.4.1993 29.4.1993 
(Rajya Sabha) (Lot Sabha) 

4.5 The Committee on Papers Laid on the Table in their Twenty-second 
Report (7th Lot Sabha) bad observed as follows:-

"The Committee are distressed to note that the recommendation 
contained in paragraph 3.5 of their First Report (Fifth Lot Sabba) 
has not been adhered to by the Council and the Ministry of Health 
and Family Welfare. The justification given by the Ministry that the 
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Council has a very small establishment, and in the first quarter of the 
Financial year it is generally busy in arranging inspections during the 
examinations, in meeting the spiJJ over expenditure and processing 
for the first instalment of the grant-in-aid and that the audit is 
generally taken in hand during the last quarter of the year as it suits 
the Auditors anc Ilnr Council, is not convincing. A statutory 
requirement or direction '.rom Parliament for laying the Report and 
Accounts has to be given precedence over all other considerations. 
The Committee trust t~at the Ministry in coordination with the 
Council wiJJ make positi\ arrangements in future so that the Annual 
Reports, Audited Accour.ts and the Audit Report together with the 
'Review' are finalised expeditiously and laid on the Table of the 
House well within the stipulated period of 9 months from the close of 
the accounting year." 

4.6 The Committee considered the matter at their sitting held on 
17.11.1995. 

4.7 The Committee are concerned to note that the Annual Report and 
Audited Accounts of Pharmacy Council of India, New Deihl for the year 
1992-93 which were required to be laid on the Table of the House by 
31 December, 1993 were actually laid on 19.12.1994 after a delay of about 
11% months. 

4.8 The Committee are surprised to find from the information furnished 
by the Ministry 01 Healtb and Family Welfare (Department of Health) tbat 
the action for appointment of auditors was initiated as late as on 18.8.1993 
and they were appointed on 13.9.1993 i.e. after 5% montbs of the close of 
the accGunting year. When the Ministry are very well aware that tbe 
audited accounts of the Pharmacy Council of India are required to laid on 
the Table of the House, they should have taken appropriate steps for 
appointment of statutory auditors well before the close of the accounting 
year so tbat the auditors could have been appointed In time. Th .. Committee 
recommended that action for appointment of auditors should be initiated 
weD in time before the clotie of the accounting year 50 tliat the finalisation of 
audit report and annual report is not delayed because of the delay in 
appointment of auditors. 

4.9 The Committee are 1IIlhappy to find from the information furnished 
by the Ministry that the annual accounts were compiled 4% months after 
the close of the aceouolinl year as against 3 months recommended by this 
Committee. 

4.10 The CollUlllttee DOte with regret that an unduly lone period of 
II months was Spellt at lite mae of auditing of IlCCOIlDts from the date of 
submissioa oIac:aNlllts of auditors on 13.9.1993 to ncelpt oIa.dit report on 
26.4.1994 from tbem. The CommIttee feel that tbe Ministry and lite Councll 
failed to pursue with the auditors for early allditio& of accounts and 
consequeatJy II IDODths were allowed to laple at the .... of aaditin,. 
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4.11 The COIIlIIIItter. farther DOte with coacera tbat after ncelpt f1l tile 
documents from tile Coad oa 1'.5.1994, for beiq laid 011 the Table f1l tile 
HOUR, the MiDIIIry took 1 mouths Ia prepariD: Review ..... Delay 
Statement IIIId thereafter 1 mouths Ia Idtln& tIIae documents autheadcated 
from the MlDilter. Farther, 3 mouths were takeD Ia laylac these doauoeots 
after Its autbeotkatioD. 

4.11 The Committee npreu their displeasure over the afornaid cbaios of 
eYents which led to IaordIDak and avoidable delay Ia pIadog the doauoeots 
before the HOllIe. The Committee are of tbe oplDioD that oeItber the 
COIIocD DOl' the Mlaistry f1l Health and Family Welfare pve due 
Importaoce to the timely laylo& f1l the documents 011 the Table f1l the Hoase. 

4.13 The Almul Report and Audited ACCOIIDts for the yar 1993-94 
wbleh were required to be laid 011 the Table by 31.11.1994 were laid OD the 
Table on 9.8.1995 after a delay of about 7 mouths. These documents for the 
year 1994-95 to be laid by 31.11.1995 are yet to be laid on the Table. 

4.14.Tbe Committee are distressed to DOle that despite their earlier 
rec:ommendatiODs made Ia their Flnt Report (5th Lok Sabha) IIIId Twenty-
leCOod Report (7th Lok Sabba), the documents are sliD beiDc laid on tbe 
Table of the House with Inordinate delays. The Committee feel that tbe 
Ministry of Health IIIId Family Welfare IIIId tbe Pharmacy COUDCiI of India 
had not beeo sincere eooqb in drawiDc up tbe time schedule aDd adberiDg 
to It. The Commltaft have takeD a serious view of it and claire that tile 
CouocD IIIId the M1aistry IIIoaId be very carduI in future in laylog tbe 
documents on the Table 01 the HOllIe wltbla the scbedaled time. 

4.15 The Commbtee also recommend that the time schedule so drawu up 
should be monitored IIIId adhered to by both tbe MiDistry aud tbe CoIIDdI 
at hiper levels 10 that the ADDui Reports ..... A .. ted Accounts are 
ftnallsed as per ICbednie aod are pIaftd before Putiameot weD witbiD 
9 mouths 01 the daR f1l tile KCOUtiDc yar f1l tile CoaDdI i.c. I.aest by 
31 Deceaber eYerJ year. 

NEW DELHI; 
14 Nov~m~r, 1996 

23 Kartih, 1918 (SaJca) 

SATYA NARAYAN JATIYA 
Chllimum, 

Commin~~ on Papers lAid on th~ Tabk. 



APPENDIX 

SumnuJry 01 Recommendations/Observations contained in the Report 

SI. Reference to 
No. Para No. of 

tbe Report 

1 2 

1. 1.6 

2. 1.7 

Summary of Recommendations/Observations 

3 

The Committee are distressed to note tbat tbe 
Annual Report and Audited Accounts of Damodhar 
Cement and Slag Ltd. for the year 1991-92 which 
were required to be laid on the Table of the House 
by 31 December. 1992 were actually laid on the 
Table of the Ho,,"c on 17 August. 1994 with a delay 
of about 19Y2months. 

The Committee find from the information 
furnished by thc Ministry of Industry that 5 months 
were taken by the DCSL in compilation of their 
accounts instead of three months recommended by 
tbe Committee, 11 months were taken in auditing the 
accounts and giving replies to the queries lOught by 
the Board of Directors instcad of six months whicb 
also iodudes translation and printing. Not only the 
DCSL bad taken too much time but the Ministry also 
took about 8 months in preparing delay and review 
statement. However, the Committee are happy to 
DOte tbat the Annual Report and Audited Accounts 
of DCSL for tbe year 1993-94 were laid on the Table 
of Lot Sabba on 21 December. 1994 i.e. weD within 
9 8I0Il" of the closed of the accounting year as laid 
dowa by the Committee on Papers Laid. The 
c.oau.iItee hope that the Annual Report and 
Audited Aa:ounts of DCSL for the year 1994-95, 
wbicb were due to be laid on the Table of the House 
by 31 December, 1995, will be laid without further dela,: 

-aa.c .-c Ilea ... _ 6.3.1996. 

21 
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1 2 

3. 1.8 

4. 2.6 

5. 2.7 

22 

3 

For the timely laying of the Annual Reports and 
Audited Accounts of DCSL, the Committee feel that 
the DCSL should have an internal audit system so as 
to be able to compile their accounts in time. If the 
DCSL authorities find that there is a delay in the 
auditing of accounts they should remind the audit 
authorities to expedite auditing of their accounts and 
supply the audit report within the time frame given 
by the Committee on Papers Laid. The Committee 
also recommend that the DCSL in consultation with 
the Ministry of Industry should chalk out a time 
bound schedule and every stage involved therein right 
from the beginning of the compilation of accounts to 
the laying of reports should be monitored at some 
higher level in the DCSL as well as in the Ministry of 
Industry so that the Annual Reports and Audited 
Accounts of the DCSL could be laid on the Table of 
the House in time. 

The Committee regret to note that the Audited 
Accounts of the Central Pollution Control Board, 
Delhi for the year 1992-93 were. laid on the Table of 
the House after a delay of about 111/2 months, 

. though the Annual Report was laid on the Table of 
the House on 21.12.1993 i.e. within the scheduled 
time. Further the Annual Reports for the subsequent 
years 1993-94 and 1994-95 have been laid on the 
Table after a delay of about 2 and 3 months 
respectively whereas the Audited Accounts for these 
years bave not so far been laid. 

The Committee note that the Annual Reports in 
respect of the Board are not being laid together with 
the Audited Accounts and Audited Reports. The 
Committee feel that this is not in consonance with 
the recommendation of the Committee. The purpose 
of laying all these documents together is to enable 
the Members of Parliament to have a complete 
picture of the activities, performance and financial 
stability of the organisation. The Committee, 
therefore, recommend that the Ministry of 
Environment and Forests should lay on the Table of 
the House the Annual Report of the Board alongwitb 
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6. 2.8 

7. 2.9 

8. 2.10 

23 

3 

the audited accounts and Audit Report so that all the 
documents are available to the Members of 
Parliament at the same time. 

It is true that Section 40 of the Water (Prevention 
and Control of Pollution) Act. 1974 which provides 
for laying the Annual Report and Audited Accounts 
of the Central Pollution Control Board before the 
House of Parliament does not lay down any time 
limit for laying its audited statement of accounts. As 
a matter of fact, the time limit within which 
autonomous organisations should lay their annual 
reports before Parliament have not been specified in 
any Rule or enactment but through its 
recommendations made from time to time, the 
Committee on Papers Laid have stipulated that 
annual reports and audited accounts of different 
organisations should be laid in- Parliament within a 
specified time i.e. within nine months of the close of 
the accounting year. 

On perusal of the information furnished by the 
Ministry of Environment and Forests,the Committee 
also find that the Ministry did not prepare and lay 
the Review statement on the Table of the House 
alonpith the documents. The attention of the 
Ministry is invited to the recommendation contained 
in para 4.18 of tbe Second Report (Fiftb Lot Sabha) 
which states as follows: 

"The Committee note tbat while laying tbe Report of 
• Government Company before Parliament tbe 
cooocmeci administrative Ministry also lays alongwith 
the Report a Review on tbe working of that 
CoIIIpuy. However, in certain cases no sucb Review 
is laid on the Table. The Committee are of tbe view 
that even in cases where Government are in 
ap"CCIICnt with the information given iQ the Report 
01 tile Company and they have nothinl to add, 
Goveramc4t should lay on the Table aIongwith the 
Ileport • statement saying that they are in agreement 
with the Report and hcoce no Review is beina laid." 

Fna the above, the Committee cannot but 
CODChu:Ic that the recommendations of the Committee 
.. from time to time have DOt been implemented 
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9. 3.7 

10. 3.8 

11. 3.9 

12. 3.10 

24 

3 

with the seriousness they deserve. The Committee 
deplore the lackadaisical manner in which the things 
were handled by the Ministry. The Committee desire 
that the Ministry of Environment and Forests should 
in consultation with the Board and Audit Authorities 
chalk out a time schedule for completion of all the 
stages of finalisation of Annual Report and Audited 
Accounts in such a manner that Annual Reports and 
Audited Accounts together with the Audit Report 
and 'Review' arc placed before Parliament 
simultaneously at the same time and within the 
prescribed period of nine months of the close of the 
accounting year. 

The Committee regret to note that the Annual 
Reports and Audited Accounts of National Academy 
of Ayurveda, New Delhi for the years 1991-92 and 
1992-93 were laid on the Table of Lok Sabha on 
23.12.1994 after a delay of about 24 months and 12 
months respectively. 

The Committee find from the delay statement and 
subsequent information furnished by the Ministry of 
Health and Family Welfare that much of the delay 
took place in appointing the statutory auditors i.e. 
after 17 months of the close of the accounting year 
1991-92. Further after receipt of final Audit Report, 
the Academy has taken about 2'/2 months in adopting 
them and about 6 months were taken in translation 
and printing of the reports. The Committee is 
surprised to note that after printing of the reports, 
the Academy has taken unduly long period of about 
4 months in sending them to the Ministry for being 
placed before Parliament. 

1be Committee find that the Annual Report and 
Audited Accounts for the year 1993-94 have been 
laid 011 the Table of Lok Sabha after a marginal delay 
of about 2% months i.e. on 15.3.1995, but the 
documents for the year 1994-95 have not been laid on 
the Table of the House so far. 

The Committee stress the need for layiog a time 
schechale for each and every stage right from 
compilation of aa:ounts to the laying of these 
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13. 4.7 

14. 4.8 

15. 4.9 

16. 4.10 

25 

3 

documents on the Table of the House. There should 
be proper coordination and interaction between the 
Ministry and the Academy and some senior officers 
should be given the responsibility to enS!lre that the 
time schedule is being adhered to at each stage, so 
that the Annual Report and Audited Ac:c:ounts are 
laid in time in future. 

The Committee are concerned to note that the 
Annual Report and Audited Ac:c:ounts of Pharmacy 
Council· of India, New Delhi for the year 1992-93 
which were required to be laid on the Table of the 
House by 31 December, 1993 were actually laid on 
19.12.1994 after a delay of about,11 1/ 2 months. 

The Committee are surprised to find from the 
information furnished by the Ministry of Health and 
Family Welfare (Department' of Health) that the 
action for appointment of auditors was initiated as 
late as on 18.8.1993 and they were appointed on 
13.9.1993 i.e. after 51;2 months of the dose of the 
ac:c:ounting year. When the Ministry are very well 
aware that the audited ac:c:ounts of the Pharmacy 
Council of India are required to laid on the Table of 
the House, they should have taken appropriate steps 
for appointment of statutory auditors well before the 
dose of the ac:c:ounting year so that the auditors 
could have been appointed in time. The Committee 
recommended that action for appointment of auditors 
should be initiated well in time before the dose of 
the accounting year so that the finalisation of audit 
report and annual report is not delayed because of 
the delay in appointment of auditors. 

The Committee are unhappy to find from the 
information furnished by the Ministry that the annual 
ac:counts were compiled 41;2 months after the dose of 
tbe accounting year as against 3 months re-
commended by this Committee. 

The Committee note with regret that an unduly 
long period of 8 months was spent at the stage on 
auditing of ac:c:ounts from the date of submission of 
KCOIUIts of auditors on 13.9.1993 to receipt of .audit 
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report on 26.4.1994 from them. The Committee feel 
that the Ministry and the Council failed to pursue 
with the auditors for early auditing of accounts and 
coDlCquently 8 months were allowed to lapse at the 
stage of auditing. 

The Committee further note with concern that 
after receipt of the documents from the Council on 
16.5.1994, for being laid on the Table of the House, 
the Miaistry took 2 months in preparing Review and 
Delay Statement and thereafter 2 months in getting 
these documents authenticated from the Minister. 
Further, 3 months were taken in laying these 
documents after its authentication. 

The Committee express their displeasure over the 
aforesaid chains of events which led to inordinate and 
avoidable delay in placing the documents before the 
House. The Committee are of the opinion that 
neither the Council nor the Ministry of Health and 
Family Welfare gave due importance to the timely 
laying of the documents on the Table of tbe House. 

The Annual Report and Audited Accounts for the 
year 1993-94 which were required to be laid on the 
Table by 31.12.1994 were laid on the Table on 
9.8.1995 after a delay of about 7 months. These 
documents for the year 1994-95 to be laid by 
31.12.1995 are yet to be laid on the Table. 

TIle Committee are distressed to DOte that despite 
their earlier recommendations made in their Fmt 
Report (5th Lot Sabba) and Twenty-second Report 
(7th Lok Sabba), the documents are still being laid 
on the Table of the House with inordinate delays. 
The Committee feel that the Ministry of Health and 
Family Welfare and the PhIUllUlCY Council of India 
bad BOt been sincere enough in drawing up the time 
scbccMc and adhering to it. The Committee bave 
takea a serious view of it and desire that the Council 
and the Ministry sbouIcl be very careful in future in 
layiq -the documents on the Table of the House 
witbia the sc:beduled time. 
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The Committee aJso recommend that the time 
schedule so drawn up should be monitored and 
adhered to by both the Ministry and the Council at 
bigher levels so that the Annual Reports and Audited 
Accounts are finalised as per schedule and are placed 
before Parliament weD within 9 months of the close 
of the ac:counting year of the Council i. t. latest by 
31 December every year. 
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